311t

wly qwe qwe Wil f we & sl
ow e g . ..

Mr. Bpeaker: No, it is not allowed.
You eannot raise any point now about
something published in the news-
papers,

ot quo qe Wt : fad o
snT %, ..

Mr. Speaker: What is the use of
raising it now? If I allow you it will
become a precedent and then any-
ml:ody ean raise any subject at any

oft we fmd (7<) : W A A
]

Mr. Speaker: I am hearing him.
He iz on his legs.

oft 7y fom@ : W WY o AN
T w AG g ?

Mr. Speaker: Iie is on hig legs. If 1
hear him now I will have to hear any
subject raised by any Mcember av any
time,

of v fo® e W, . . .

Mr. Speaker: 1 cannot allow him.
This will not be recorded,

Shri 8, M. Joshi; **

The Deputy Prime Minister cnd
Minister of Finance (Shrl Morarfl
Desal): Sir, may I make a reguest,
When the Speaker is standing nobody
should stand up. That should be
observed by all of us. I1f anybody
has to say anything, as soon as the
Bpeaker sits down he can stand up
and say what he has to say. But
when the Speaker is standing nobody
should stand up. If we do not do
that it will become difficult.

**Not recorded as ordered by the
Chalr,

Pogers Laid CHAITRA 10, 1889 (SAKA)
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e T woige W (weita):
& wwer W S I3 QT WK
v At | gt dfee §
frimfere fow Tt gear ¢
waase. ..

Mr. Bpeaker: That is not beforg the
House now. Please resume your seat,
A point of order can be raised only
about a subject which is under dis=
cussion in the House. You cannot
raise a point of order about a subject
which has been disallowed by the
Speaker in the chamber.

¥ro Tw whET MW wew
wgrET, ...

it wy famd : Wi 376 el 2
(wowew) + frawt 3 o . . .

Mr. Speaker: No, no. 1 cannot

allow. Let us proceed with the busi-
ness.

ﬁqubltl'om P R ¥
AMGAT W @ 4T, W7 69 gATd a1y

o 7 gan ?

ANNUAL REPORT Or INSTRUMENTATION
Linarren,

The Deputy Minister in the Ministry
of Industrial Development and Com-
pany Affairs (Shri Bhanu Prakash
Singh): Bir, on behalf of Shri F. A,
Ahmed, I beg to lay on the Table—=

(1) A copy of the Annual Report
of the Instiumentation Limie
ted, Kota, for the year 1805~
66 along with the Audited
Accounts and the comments
of the Comptroller and Audi-
tor Genera] thereon, under

sub-gection (1) of seclion
619A of the Companies Act,
10865.

(2) Review by the Government
on the working of the above

2 iPt.acedlnthl

Library. Ses No. LT-162/67).



